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DEPARTMENT OF LAW, JUSTICE ANDP LEGISLATIVE AFFAIRS
NOTIFICATION
Dclhi. the 3rd October. 1997

Na. F. 13(7)/97-L.A.—Thc following Act of Legisknive Asscubly received the assent of the Li. Govemor of 2
Drclhi. on thie 28(h September. 1997 and is hereby published for generd imformation - —

THE DELHI] COUNCIL FOR PHYSIOTHERAPY
AND OQCCUPATIONAL THERAPY ACT. 1997
{Delhi Act No. 7 ol 1947

Daled 3-10-97° ,%’ 8
{As passcd by the Legislative Assenibly ol the National Capital Temitony of Delhi) ]
2
C &
AN <
ACT ire

o providc for lhc constitution of the Dellu Council for Ph_\'siolhcrnp_\' ind Occupmiou:ll Thcrnp_v for the purpose of;

maintenance of o Delli chlqicr ol lestolhcmpnsls and Occupnlmn.nl T]lCT.IpISIS in the N; |l|01].l| Capital Tcrrulon of Dcllua
and for miitlers conneeted therewith or incidental theretp. '

BE il cuacied by the Legislative Assembly of the National Capital Territory of Delhi in the Forty-cightl Year of Ich
Republic of [ndiu as lollows :— .

CHAPTER [
PRELIMINARY

L. Short title. extent imd commencement.—(1) This Act way be called the Dethe Council Tor Pha siotherapy .llld
Occeupatiownl Therapy Act, V97,

12} 11 extends 1o the whole of the National Capilal Territory of Deily

31 11 shall come inio force on such <lite as the Govermment may. by notilicition in 1he olficial Gazette, sppoint
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57 provided thal different dates may be uppainted for different provisions of this Act and reference in any such provi-
S 1o the commencement 1o this Act shall be construed as a reference to the coming inta force of that provisions.

2. Definitions.—In this Act, unless there is anything repugnant in the subject ar cantext.—
(1) **Council’ meuns the Delhi Council of Physiotherapy und Occupations! Theripy constituted under section 3 ¢

(2} *Delhi®™ means the National Capital Territory of Delhi.
(3) **Gavernment®’ means the Governmenl of Ihe National Capital Territory of Delhi :

(1) “Inspector*’ means an Inspector appointed by the Council -
{5) “institution’’ means any institution within or outside Jndia which grants degree, diplomas or licences in Physio-

therapy or Occupational Therapy as the case may be: B
(6) **Licutenant Governor’ means the Administrator o the National C;;pilnl Temilory of Delhi appointed by the

President under article 239 read with article 239 AA of the Constitution -

(1 “member’ means a member registered with the Conncil - .
(8) “nccupational therapist’® meaas a person who posscsscls recognised occupational therapy qualification and
whose name has been enrolled-or deemed lo be enrolied m the Delhi Register of Occupational Therapists ;

(¥) “*accupational therapy'* wcans the application of purposeful, goal-oricnfed aclivity through latest 1echnojogy
with computerised system and the like inthe evalnalion, ﬁingnosis. and or trealment of persons whose function
is impaired by physica) illness or injury. emotional disorder, congenital or developmental disability, or the
aging process. in order 1o achieve oplimum functioning, to prchent disability. and 1o maintain health, Specific
occupatienal therapy services include but are not limited to. education and training in activities of daily living
(ADL) : the design Fabrication and upplication of or (hose (splimts) = puidance in the selection and use of
adaplive equipment, therapeutic-activities (o eithance functional perforances : provocational evaluation and
(mining and consultatjion conceming the adaptatian of physical environments for the handicapped. These ser-
vices may be provided to individuals or groups and ta both in-patients and cut-patients :

(10} “physiotherapist’. means i persen who possesses recognised physiotherapy qualifications and whose name
EL has been enrolled or deemed 1o have been enrolled in the Delhi Register of Physiotherapists © -

=" £ (11) “*physiotherapy®’ mcans physiollhempcutic system of medicine which tucludes examination, treatment, advice

-, and instructions 1o any person prepasalory to er for the purposc of or in conncction with movement dysfunction,

bodily malfunction, physical disorder, disability. healing and pain from tmum and disease, physical and men-

tat couditions using physical agents including exerciscs, wobilisation. wanipukation, miechanical and eleetro-

(. thSrapy. activity and devices or diagnosis. treatment and prevention . -
(12) “prescribed’” means prescribed by rules made by the Government under this Act :

* (13) “President’ means the President of the Council ; .
(14) **profession’” means the profession of physiotherapy or occupatianal theripy, as the case may be
(15) “recognised physiotherapy qualification” or *‘recognised accupalional therupy qualification® nicans quali-
.+ THication in physiotherapy or occupaticial therupy, as the case may be, included in the Schedule :

(16) ‘_‘Régister" means the Register of physiotherapists or the Register of Occupational Therpists, as the case may
be. maintained by the Couucil : : '

¢ (18) “*repulation” means a regulation made by e Council under this Act by natification in the official Gazelte
2 (19) “rule’” means a rule made by the Government under this Act by notification in the Official Gazete

f_Zi)] “Secretary’” means the Secretary of the Council. appointed under sub-section (1) of section 15 ;

(21) ““Schedule®” means the Schedule to this Act :

-+ (22) “*section®” means a section of this Act ©

(23) *“Vice-President’” means a Vice President of the Council ;

» 129) “Visitor" means the Visitor appointed by the Council.

T A IR R

AT At S Ay, At YT

o




AN DI-’LH!G:\EE T'TE - EXTRAORDINARN

CHAPTERI
THE DELHI COUNCIL FOR PHYRIOTHERAPY AND
OCCUPATIONAL THERAPY

3. Constitution aml compoxitinn of the Council.—t 1) The Goes erioment shall as soon as nun beoalter the
camutencement of this Act. constiwte o Conncil culled the Delhi Council Tor Phy siotherpy ond Qecupettional Theraps,
consisting of the follow ing members. mnely  —

{a) six member Grom phy stotherapisis 1o be clected Irom anongst the regisiered practitiones curodled in the
Repister of phssioiiernpisis.

{b} six members [rom occupiational therapists o be eleciad tom pmangst he regislersd pracutuaers enrolled jy
ihe Regisrer ol Occupational Therapists,

{c) onc physintherapist rom the recopnised teaching insiitutions in Delhi 1o be nominaied by ithe Governmen :

(d) onc occupational therapist Irom the recagnised 1eaching insgiletions (o be nompated bt (e Govenmvent ;

(e) anc person from the lield of Plivsiotherapy and oue person Trom b fiehd of Occpanional Therapy 1o be
nemimted by the Goverurent |

() onc member of the Legislative Assemnbly of delhi to be nawimated by e Spaker:

(L} ane member from the Delhi Medical Cowncil 1o be nomimned by the Gios cnunent:

(I The Director, Healh Services or the administrative segretan ¢MHealih & amily W eltarey o e Gos eiient
nominaticd by the Gos ermment:

Provided it tlic clection vl the mebers referred o incliuses () and (b) aboy e sl e held at such time
and at such place and in such wauner as way be prescribed.
(2} Nafwilhstanding anviling contained in sub-section { 1)—-

(1) in respect of the constitntion ol the Council for the liest tine under this At the members thereol including the
President and he two Vice Presidents as nicationed in section &. shall be nominaied by 1he Govermment from
arwonpst persons quilified (0 be vlecied or nomimited as membars of the respean e calegors s and

()] Ihe ucmbers so nominaied shall held ofTice for such periad not exceading Ive vears in (the nppregine as the
Govcrnment may, by nolification in the ofltcial Gazetie, specify.

1. Incorporation of the Council.—The Council shall be bady corporate by the e of the elhi Council for
Physiotherapy ind Qccupations! Therapy having pometunl succession and » common seal with power Lo acquire, hold and
dispose of property both movable and immovable imd shall by 1he said mame suc and be wied

5. Functions of the Comneil.—The lnctions of the Counctl shall be —

) fo coordinale and delermite the standirds of physiatleraphy aed occupational {lrerapy cdwention s il
levels:

() to regulate the prictice of (he prolession by persous possessing recognised phyvsiotheraps or occupational
thempy qualification;

(c) to maintain the Registers of physiotherapists and occupittional therpists for Delhi:

{d} to advise the Government in matters relating Lo the requireinents of nranpower in the lield of physiotherapy
and occupational therapy:

(v) to assist the Govemiment in regard to comtinudiy cducation of registered physioiherapists and occupmional
therapisis. .

G, President snd vice-President of the Council——{ 1} There shall be President who shall be clected by the niembers
of the Cauncil from amongst themselves. He slidl, subject 1o the provisions of this ncl. hold office for & teom of [Tve ves
from the dite he emers upon his office. .

(2} There shall be two Vice-Presideins. one representing  physiotherupists and another representing nccupitional
therapists. 1o be known as Vice-Presidem (Plwsiotherapy ind Vice-Presiden (occupational Therpistsy respectivels clecied
by the memhbers of the Cownci! from amony themselves. Subjeet 1o the provisions of this Act. each ol them shitll old ofice
for i term of five veirs from the date ol his efecnan
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i

A person who holds, or wha has held, office as President or Vice-President, as [hc case may be, shall, subject to
¥ mes;ons ol this Act, be eligible for re-clection to that office.
0

.;, ' Mode of clection.—Elections under this chapler shall be conducled in the prwcnbcd manner, and where any

e ariscs regarding any such election, it shall be referred o the.Government whose decision shall be final.

. Tcrm of office/and filling up of casual vacancies—(1) subject to the provisions of this section, an elected or
wted member shall hold office for a term of five years from the date of his election or nomination, as the case may be :

) provided that the member nominated under section 3 shall hold office during the pleasure of the Govemmcm

2) An elecled oF nommated member may, at any time, resign his membership by wnllngundcr hlshand addressed to
Pftsldmt and the seat of such mertiber shall, from the date on which such communication is received by lhe Prcsident,

A e.vamnl ot
br)

¢ ifhe is abseiit without the permission of the Councﬂ from its three consccutive ordmmr mectings and his seat is
dcclared vacant by the Council; or

in the casc of a member whaose name is required o be mcludcd in lhe chlster of Physio-therapists or Register of
Occupational Therapisls, as the case may be, If his nanie is removed from such register; or
if he ceases to be a member of the Council; or

** if he becomes subject to any of the disqualiﬁcaﬁoﬁs 'rncnlidned in seclion 9.

(#) Any vacancy occurming in the office of any mcmbcr on 1ccount of any reason whatsoever, shall be ﬁllcd by fresh
;cllon or pomination, as the case may be, and the person so elecied or nominated shall hold ofTice, subject o the provisions ol
ection (1), for the remainder of the term (or which the member was clected or rominated, as the case mnay be.

. () M avacancy occurs in the office of the President or any of the Vice Presidents, whether by reason of his death,
_|jon or otherwise, il shall be filled by fresh clcclion by and from amongst the members of the Council.

(6) Members of the Council shall be eligible for re- clcclmn or re-nomination but no member shall be eligible for re-
orre-nommalmn if he has beena member l'or teri vedrs commuouslv

he is, or becames, of unsound mmd and stands so dcclarcd by a competent court; or

b is, or has been, convicled of any offence mvolvmg moral turpitude, which, in the opinicn of the Govemmnient
renders him unfit to be a member of the Council,

he is, or at any 1ime has 'Bcen, adjudicated as undischarged insolvent; or
-lis name has been removed from the Register and has nol been re-eniered therein; or -

he is a whole-lime officer or scrvanl of Lhc Coum:ll

%: 10  Physiatherapy Cell.—(1)} The Counc1l shall Ilavc a Phys;olherapy Cell to be hcaded by lhc Vice-presi-
0t (Physmtherapy) referred to in sub-scction (2) of section-6 and shall include,—

(@)  twu . hysiptherapists from among the members referred to in clause (a) of section 3; and

(b) the members refenad to lI'I clauscs (c). (c) and (g) of section 3.

it (3) Subject 1o the superintendence, dircction and control of the Council, the thsml.hcrapv Cell shall be respensible
| S5 kud competent to deal with oll matter rclaled to Physiotherapy and Physiotherapisis within Ihe compclence of the Councﬂ

) I1. Qceupational Thcnp\r C;:I! —(1) The Council sh‘lll have an Qccupational Thcrlpv Cell'to be headed by the
¢ President (Occupational Therapy) referred to in sub-section (2) of section 6 and shall include,—
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(a)  two occupational therapists from amongst the members referred to in clause (b) of section 3; and

(b) the member referred to in clauses (d), {¢} and (g) of section 3.

(2) The Secretary shall assist the Cell in its activities to carry out its objectives.

(3) Subject to the supcrintendence, direction and control of the Council the Occupational Therapy Cell
responsible for and competent to deal with all matters related to occupational therapy and occupational therapists wy
competence of the Council,

12. Meetings of the Councit.—(1) the Council shall meel atleast once a year at such time and place as may
appointed by the Council:
Provided that the first meeting of the Council shall be held at such lime and place as may be appomlbd by
President, ;

(2) Eight members (including the President and Vice President) shall form a'quorum. When a quorum is requm
not present, the presiding authority shall, afier waiting for nol less than thirty minules for such quorum, adjourn the me,
ta such hour ar some future day as it may notify on the notice board at the office of the Council; and the business which w
lave been brought before the original meeting had- there been a quoruom threat, shall be brought before the adjoy
meeting, and may be dispesed of at such meeting or any subsequent adjournment thercof, whether there be a quorum pre;

or not.

(3} Adeasl fifieen clear days' notice, in wriling, alengwith agenda proposed to be considered at a me.eling:;
Council, shall be given 1o the members for holding an erdinary. mecting,

(4) The agenda of the meeting shall be scrtled by the Secretary in consultation with the President.

(5) An extra-ordinary meeting of the Council shall be convened if a requisition in writing by not iess than o
of the total number of members of the Council is made to the Secretary :

by the secrclary.
EXPLANATION— The expression "clear days" in this section docs not includc the day of the issue and lhc
of the receipt of the notice.

13. Proccedings of meetings.—(1) The proceedings of every mecling of the Council shall be treated as <
tial and no person shall, without the previous resolution of the Council, disclose any portion thereof :

Provided that nothing in this section shall be deemed to prohibit any person from disclosing ot pubhshmgt!; s
text of any resolution adopted by the Conncil, unless the Council dirccis such resolution alsa to be treated as cunﬂ

dential,

(2) A copy of the proceedings of every meeling of the Council shall, within fifieen days from the date uf he
meeting, be forwarded to the Government or any other authority appointed by it on its behalf, RV

: ;-IC\’

l4. Vacancics, etc. not o invalidate proceedings of the Council.— No act or procceding of the Council sha.l.l
invalid merely by reason of,—

{a) any vacancy in, or any defect in the constituticn of the Council; or
(b) any defect in the election or nominatien of a persan as a member of the Council; and
(c) any irregularity in the procedure of the Cauncil not affecting the merits of the case.

15.  Appointment of Officers and employees of the Council.—(1) The Council shall, with the previous sanction
the Govemment, appoint a Registrar and or a Deputy Registrar. He shall a gualified medical graduate as prescribed:
schedules I, 1, and I1] of the Indian Medical Council Act, 1956 (102 of 1936), g

(2) The Exccutive Comuuittee may. from lime to lime, grant leave to the Registrar
Provided tha, if tie period of leave does not exceed one month, the lcave may be granted by the President.

(}) During any (emporary vacancy in the office of the Kegistrar due 10 ieave or any other reason, the Depuly Re



T 1| act 25 Registrar. In case of non-availability of Registrar and Deputy Registrar, the Exceutive Committee may, with
= " pus mcuon of the Gov:mmmL Wlﬂt anotha'pc:sor[to act mlus placc and any person so appointed shall, for the

3 fmdmt, who shall forlh-mﬂl report such appomtman 10 the Executive Committee; and u:: Govenm:lcnt.

o

% (5) The Counc:l may. mth the previous sanction of the Guvemmml suspend, dlsrmss or &move any pa-son ap-
d a5 the Reglstmr or impose any other penalty upou him § in the manner as may be prmc:nbed. - )

Y d) Save as olﬂerms'e pmwded by Ihls Act, the salary a;nd allowancts and uther condmons of‘scmcc of l.he Rugisl:rar
158 sich a.?mayficpr&aibed'. :
_" ;gl) The Reglstmr shall be the Secretary and l.he Bxc:uuve Oﬁicer of the Counr::l He shali artend all meeungs of the
.md of its Executive Committe#, and shall keep mmutes of the meetings and na.me.s of membcrs present and of the
gs of snch me:eungs

'_(s) The accoums of the Council shall be kept by t.lle Reglsr.rar in the prescribed ma.nner LT .'

- .Lg] The Reg:strar shall havc such su;pcnnsory powers over the staff as may be prcsmhed. and may pe.rfoun such
olberduties ‘and dlscha:ge such other fmcunns as may be q:ecn.ﬁ'ed in tlhs Ac!, dr as may be prescnbeti

fit) The Registrar shall o dc.cmed tobesd puhllc sm'ant w:thm the oucaing of section 21 of the [nclmn Pexial Code,
0 5 of 1360) L . ) .
€5 - E:wuuve Commnttee n.nd other Cummtteeu.——- (l) The COI.I.I'IC].I shall, as suon as may be constitute from
. among ite members an Executive Committee and other Committees for such general or spcclal purposes and for

¥ ' suc:h tl:tiure as t.he Councll oons:de.ts necmry fur mnjrmg oul :ls ﬁmcunns under thls Act

-" '[L:ﬂlc,Prestdentofl.he Counc.ll.r _‘;,,';-.___ -:g, I I R - ":I'-_-] ol B

-'“--‘ T I . R

The memhu‘ repres-tmg I.he Medwal Counc1.l cf Del.hl

el L :J NN R A S PR A LI

,(il)-vThc Presidént and the V‘ce—Premde:nLq of the Counml shall be Lhe Cha:rman and Vce-Chamnen n:specuvely of

Wecommjttee bt TR

i _‘.l',‘ o

,.-,.g Eﬁc Coundil it stibjects his bemga mcmhcroft.hd Comicﬂ hé"sh.a‘l.l_ Ibe chglble for rcnorr[matlon. " o

B\iﬁ, e e S BTGy TR T, e

xf'ccandacdonshaﬂbctakentoﬁllmalsmlmdlesamemnnermwmdilhatsealwasflledm. P

17. Equwalulce and Reglm'ahou Committee.— (1) There shall be two Comnuttees sepamtély for the purpose of

ding the: recognition. of degrees ard diplomas granted by, institutions uupartmg training in Physiotherapy-and

0} Therapy and to.consides matters relating to registration of physiotherapists and occupational therapists respec-.

‘_‘ "31He recommendations of these committees shall be subjcct to appruval by the Executive Commiftiee and the Council,.
tss Uthmnse prcmded in this Act_

“‘&&vc other members nominated by the President of the Council from amang the members of the Conricil, qumcntmg
Wﬁhmsu and specialists in different branches of Physiotherapy or occupational Therapy, as the case may be. -

£y
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'_{4) The Council shall adopt the Ceatral Civil Sewices Rules mutatis mutandis. B : '. S

”A' menﬂ:e.r afiife Exebutive: Couinutlce shall hold ofﬁcc as such unhl itie eaniry of ials tmﬁ of office asa

- A-member may resign jm membu;h.{p of l.he Comm.mec by wnl.mg undc( hls hand addr:sse& to 1.he Prmdcm :

ﬁ@) r-'!'he Vice Premdem c:nncemed vnfh r.he sthect matte.r shall bc thc Chamnan of mch such Comnultee There, )

g e g n gy 2w
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CHAPTER 111
FUNCTIONS O THE COUNCIL

18.  Privr permission for establishment of new insiitutians, new course of study, ete. (1D Nulwithsl;mding
thing contained in this Acl or any oher law for the lime being in force, with effect from he date as may be notificd by tha
Government,—

(@)  wo person shall establish an institulion; or
) no institution shall,—

(i) open o anew or higher course of study er training {inchiding » postgradwate course of study or tra
which would enable a siudent of such course or (raining 1o qualify himsell for the awuard ol any reco
physictherapy or occupalional therapy qualifications; or

(it increase its admission capacity in any course of study oc training (including a postgraduate coun
stidy, or tmining),

SCCIIUII

Explination 1.—For the purposcs of this section “persen” includes any University ora Trust or ) Socnely o:
institution bul docs not include Lhe Central Government or the Govermment.

(2) (a) Ev ery person or institalion slmll for lhc purpose of obl Hining pcrmission nnder sub-sectiof

Ciovernment shall reler the scheme (o the Council for its rccommendations.

{b) The scheme referred 1o in clause {a) shall be in such form and contain such particulars a
be prefearcd in such nanner and be accompanied with such fec as may be prescribed.
{3) On receipt of i@ scheme by the Council under sub-seclion (2). the Council may obtiin such other particulars

‘J&'i’.i
may be considercd necessary by it from Lhe person or the institution cancerned, and therealter. it may— E

() il lie scheme is defective and does not conliin any necessary paniculars, give a reasonable oppiu
{unity 10 the person o institution concermed for making 2 written representation and it shall be oph
ta such person or institulion to reclify the defects, il any. specified by the Council:

{b) cansider the scicmc, having regard to tlie faclors referred to in sub-scction (7) and subiuit the sche
topcttier witl i1s reconmendalions thereon 1o the Govenutient.

(4) The Govcrnment nway, aficr considering Uic schieme and the recommiendations of the Council under,
section (3} and aficr obtaining, where necessary, such other particulars as may be considercd necesssiry by il from mqpcrsg:m
institution concemed, and having regard to the factors referred fo in sub-section (7), either approve (with such conditions, if an
as it may consider necessary) the scheme in which case such approval shall be deemed to be a permisston under sub- sccuon( f
or reiect Uic scheme P

Provided (hat no scheme shall be rejecied by the Governmient except after giving ihe person or instinition concemﬂ

a reasonable opporiunity ol being heard : _rm-
Provided further that nothing in this sub-section shall prevent any persan or instilution whose scheme has bedl:
rejecied by the Government (o submil a [rash scheme and she provisions of this section shall apply to such scheme. ag irsuck

scheme has been submirted for the first (tme under sub-section (2). E

J,

(5) Where, within a period ol one yeir fram (he dale of submission ol the scheme Lo (he Government undersub

seclion (2), no order has been communicated to the person or instiutior swbmitling the scheme, such scheme shall be deem
to have been approved by the Government in the form in whiche it had been submitied. and accordingly, the permission ol'lh
Govemment required nnder sub-section (1) shall ulse be deemed to have been grasited
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part V]
in computing the time limit specified in sub-section (5). the time token by the person or institulien concemed

(0 i . .
submilting the scheme. in furnishing any particelars called for by the Council. or by the Government. shall be excluded.

¢7y The Council. while making its recommendaiians under clause (b) of sub~section (3) and the Govemment while

¥- [ passing an arder. cither approving of rejecting 1he scheme ninder sub-scction (4). shall be due regard to the following faciors,
he mnely —
) whether the proposcd instilution or the exisling 1o inslitulion secking to open o new or higher course of study
or taining, would be in o position 1o ofTer the mininwm standasds of education as prescribed by he Council
wider scction 26:
9 (b}  whether the person seeking to establish an instinntion or the existing institution secking o open a new or higher
d . conrse of study or trainiug or to increase ils adiuission capacity. has adequale financial resources:
{cy  whether neccssory facilitics in respect of stalf, equipmenl, accommodation, training and other facilities to
i | cnsure proper funclioning of the instilution or conducting the new course of study or (mining or accommodal-
ing the increased admission capacity have been provided or would be provided within the time limit specified
; r[ it the scheme:

(d) whether any amrangenient has been made or programme drnwn 1o impart training to students likely Lo atiend
such institution or course of study or Uraining by persous having the recopnised pliy slulllemp\' or occupational
therapy gualifications, as the case may be

{¢)  whether necessary arrangement has been made or progrunme drawn to meet the requirenient of manpower in
the ficld of practice of physiotherapy or eccupational therupy, as the case may be : and

N any other factors as may be prescribed.

(8) where the Government passes an order cither approving or rejecting a1 scheme under this section. a copy of he
order shall be communicated to the person or institution concermed,

(9. Non-recognition of qualifications in certain cases.— (1} Wiiere any institation is cstablished except with
(e previous permission of the Government in accordance with the provisions of section 18, no physiotherapy or occupational
therap  qualification granted to any student of such instilution shall be a recognised qualificalion for the purposes of this Act.

(2) Where any institation opens a new or higher course of study or {raining (including 2 posigraduale course of
siudy or trining) cxcept with the previous permission of the Goverument in accordance with the provisions of scciion 18, no
qualilication granted to any student of such insiitution an the basis of such study or training shall be a recognised qualification
for the purpgses of this Act.

(1)  Where any institution increases its admission capacity in any course of study or naining except with the previ-
ous perpission of the Government in accardance with the provisions of section 18. no physiotherpy or occupational therapy
' quatification granied to any student of such institution on the basis of the increase in its adinission capacity shall be recognised
physiotherapy or oceupational therapy qnahﬁcauon for the purpose of this Acl,

Explanation..—For the purposes of this section, the crileria for identifying a student who has been granted a physio-
therapy or occupational therapy qualification on the basis of such increase in the admission capacity shall be such as may be

prescribed,

20,  Time for secling permission for certain existing institution. ete.—{1) IM'before the comaencement of Lhis
AcL. iy person has established an institution or any institution has opened a new or higher course of study or training or
increased its admission capacity. such person or institution, as the case may be shall seek, within a period of one vear from the
commencement of this Act, the permission of the Government in accordance with the provisions of section 18,

(2) Il any person or inslitution as the case may be, [ails lo seck the peemission under sub-scction (1) the provisions
of seclion 18 shall apply. so Jar as may be. as if pennission of the Government under seciion has been refised,

.

21, Recognition of qualifications granted by Universities, ete. in [ndia for Physiotherapy or Occupational
Therapy professionals.—(1) The qualifications granted by any university or other institution in the couniry which are
nchwdled in the schedule shall be the recognised qualifications for Physictherupy. Occupational Therapy Professionals, Phys-

iotherapists and Qccupational Therapists,
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{2) Any Unlversity or other institution which grants qualification for the physiotherapy or occupational therapy

professionals not included in the schedule may apply 1o the Government to have such qualification recogmised, and the

Government may. after consulting the Council, by notification in the official Gazette, amend the schedule so as o include

such qualification therein and any such notification may also direct that an entry shall be made in the last column af the
schedute against such qualification only when granted afier 3 specified dale.

22, Effect of recognition—{1) Notwithstanding anyihing contained in any other law and subject (o the other
provisions contained in this Acl, any physiotherapy or occuapational therapy gualification included in the schedule shall he
sufficient qualification for enrollment on the Regisicr of Physio-therapists or the Reglsier of Occupational Therapists, as the

case may be.

{2) No person shall, after the date of the commencement of this Act, be entitled to be enrolled in the Register ag
Physiotherapists or Qccupational Therapist unless he or she holds arecagnised qualification

Provided that any person who was immediately before the said date entitled to be enrolled shall, on application made
in this'behalf, before the expiry of tivo years from the said date, be entided 10 be enrolled :

Pravided further that where {here is any dispute as to whather a'person ic ¢o entitled to be enrolled, the matter shail be
referred Lo the respective Equivalence and Registration, Commiltee which shall censider thereference and made recommenda-

tions 1o the Executive Commiuee whose decision shall be final.
(3) No twhhslanding anything contained in sub-section (2),—
(@ cilizen of India holding a qualification which entitleshim to be registered with any Council of Physiotherapy or

QOccupational Therapy in any foreign couniry, may, with the approval of the Council, be enrolied as a physio-
therapist or occupalional therapist, as the case may be.

(b) aperson not being a citizen of India who is employed as a physiotherapist oroccupational therapist teacherin
any hospital or isstitution in any State or Union Territory for the purpose of teaching, research or charitable
work, may, with the approval of the President, be enrolled temporarily in the R.eglster for such period as may be
specified in this behalf in the order issued by the President :

Provided the practicc by such person shall be limited to the hospital or institution to which he isattached :

Provided further thal no such enroliment under clause (a) or clavse (b) shall be permitted unless the Council satisfies
itself that such person passesses the requisite knowledge and skill to practise physiotherapy or occupational therapy by conduct- -
ing a screcning test or such other test or examination as may be prescribed. o

23. Pawer to require information as to courses of study and training and examinations.— Every authority or . =

institution in Dethi which grants any recognised qualification or a recognised higher qualification shali furnish such informatied
as the Council may, from time to time, requirc as to the courses of study and raining and examinalion to be undergone in order
te obtain such qualification, as ta the ages at which such courses of sludy and examinations are required lo be undergonc a|1d
generally as Lo the requisites for obtaining such qualificalion. .

24.  Inspections—(1) The Executive Coimmitiee may, subject to regulations, if any, appoint such number of Inspes-
tors as it deems necessary o inspect any institulion where education or training in physiotherapy or ocoupationat therapy is
given, or lo attend any examination held for the purpose of granting any recognised qualificaiion or recognised higher qualifi-
cation.

(2) The Inspectors appointed under this section shall not interfere with the course of any examination but they shall
report ta the Executive Committee on the sufficiency of every examination at which they attend and of the conrses of study and
Lraining al every institution which they inspect, and on any other matters with regard 1o which the Executive Committee may
require them lo report.

(3) The Executive Committce, after consulting the respective Equivalence and Registiration Comunittee, shall for-
ward a copy of such report to the authority or institution concerned and shall alse forward such a copy with remarks, if any, of
the autharity ar tostitutien concermed thereon to the Govemment.

25, Witkdrawal of recognition.—(1) When upon report by the Executive Committee, it appears to the Council —

(a)  thatthe gourses of study and examination to be undergone in or the preficiency required from candidates at any
cxamination held by any authority or institution ; or
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(b) that the staff, equipment, accommeodation, training and other training provided in such institution.

do not conform to the standard prescribed by the Council, the Council shall make o represeniation Lo that effect to the
Govenunent.

{2) After considering such representation. the Governmeuwrt shall forward it alongwith such remarks as it may
choose to make to the authority or instilution with an intimation of the period within which the authority or instilution may
qwbmit its explanation fo the Government.

{3} Qa the receipt of the explanation or where no explanation is submitted within the period filed, then on the
cxpiny of that period, the Government may. after making such further inquiry. if any, as it thinks fit, by notification in the
official Gazette, direct that an entry shall be made in the first or second schedule, as the case may be, against the said
qunliﬁcalion declaring that it shall be a recopnised qualification only when granted before a specificed date or that the said
qualification if granted to students of a specified institution shall be recagnised pliysiotherapy or occupational therapy quali-
fication only when granted berore a specified date or as the case may be. that the said qualification shall be recognised
qualification tn relation to specificd institution affiliated to any authority only when granted after a specified date.

26.  Prescription of standards of education in Physintherapy and Qccupational Therapy.—(1) The Council
way prescribe the minimum standards of education in physiotherapy and occupational therapy required for granting recognised
quatifications in Delhi.

(2) Copies of the draft regulations and of all subsequent draft amendments thercof shail be sent by the Council to
the Government.

(3) In panticular, and without prejudice to the gencrality of the foregoing power. the regulations may prescribe —
(@) the nature and period of siudy and of practical training to be underaken before admission to an examination ;
(h) the equipment and facilities 10 be provided for studenis vndergoing approved courses of study ;

{c) the subjects of examination and standards thercin to be attained :

{d} any other conditions of admission to exantinations:

1) The reg'ula'(lions shall be published in the official Gazette and in such manner as the Council may direct.

(5) The Executive Commitice shall, from time to time, report to the Council on the efficacy of these regulations
and may recommend to the Council such amendments thereol as it may think fit.

27.  Renewal of registration.— Every enrollinent of a person as a physiotherapist or occupational therapist made
in the Register shall remain in force for a period of five yoars and may be renewed from time to time for a period of five years
on in application being made by him in such form. in such manser, within such period and on payment of such fees as may
be prescribed,

28. Professionad conduct.— (1) The Council may by regulations prescribe standards of professional conduct and
cliquette and a code of cthics for physiotherapists and occupational therapists,

() Regulations niade under sub-section (1) may specify which violations thercof shall constitute professional
misconduct and such provision shall have effect notwithstanding anything contained in any law for the time being in force.

) Whenever the Executive Commiitee after such enquiry as it thinks fit. recommends that the name of any
person enrolled in the Register of Physiotherapists or Repister of Occupational Therapists be removed therefrom, it shall
repont to the Councit and the Council shall after such enquiry as it may deem [it, by order, direct the removal of the name of
such person from e said register either permanently or for such period as may be specificd in the order.

) {4) Any person aggricved by an order of the Counct! may prefer an appeal against that order (o the Government
W stich form and manner, within such time. on such conditions and on payment of such fees as may be prescribed.

(3) On receipt of such appeal, the Government may, after giving the person concerned an opportunity of being
heard and after consulting the Cowncil pass apprapriate orders which shali be final and binding.

29, Informattion 1o he furnished.—The Council shall furmish such reports. copies of its minutes, abstracts of its
decounts. and other infonnation to the Government as may be prescribed.
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CHAPTER IV
FINANCE, ACCOUNTS AND AUDIT

30  Payment tu the Covncil.— The Government may, after due appropriation, made by the Legistalive Asge .._7
ol Delld, by law in this behalf, pay 1o the Council in each financial yvear such sums as il may consider necessary for'g
performance of functions of the Council under this Act.

31. Funds of the Council.— (1) The Council shall have its own Fund: all sums which may, from time 10 ume’ :
paid to it by the Govenment and all the receipts of the Cowncil (inctuding registration fees for inspection ofmsmuunns, af
any sums received from any authorily or person) shall be credited to the Fund and all paymenis by the Council shall be

therefrom.,
{2) All moneys belonging 1o the Fund shall be deposited in such nationalised banks or invested in such manne
may be decided by the Council. a
(3) TheCouncil may spend such sums as it thinks fit for performing its functions under this Act, and such sums g
be treated as expenditure payable under this Act. ‘
32. Budget.— The Council shall prepare, in such form and at such time each year as may be prescribed, a budge

to the Governrment.
33. Annual Report.— The Council shall prepare once cvery year, in such form and at such time as may be pre

scribed, an annual report giving a true and full account of its activities during the previous year, and copies thereof shall

forwarded to the Government.

form, and forward the same to the Compiroller and Auduor General of [ndia by such date, as the Central Govemment majr
consultation with the Comptroller and Audilor General, determine, )
(3) The accounts of the Council as certified by the Comptroller and Auditor General of india or any olhcrp_.
appointed by him in this behalf together with the audit report thereon shall be forwarded annually 1o the Government and
Governmenl shalf cause the same 1o be 12id before the Legislative Assembly of Delhi.

CHAFTERY
REGISTRATION

may be prescribed in this behalf, be cnntlcd to havc his name entered in the repisier, as the case may be, subject to
canditions as the Council may prescribe. ’

(2} Ewery person applym g for registration asphymothcraplst or ocr:upal:onal therapist shall in his application o
i declaration that he is in full ime praciice of physiotherapy er accupational therapy, as the case may be, and not engaged in any
olher trade or business or profession, He shall further undertake that if, after registration he takes up or is engaged in some otk
profession or business, he shall forthwith inform the Council of such service or employment of engdgement and shall cease
practise as physiotherapist or occupational therapist, as the case may be. His name shall be deleted from the Register. 1%

(3} The application of registration shall be accompanied by all documents required to be produced as given in
prescribed form,

(4) The application for registraliva shall be submitted to the secretary, who shal) after scrutiny, place it bcforé‘iﬁ ;
cancemed Cell in the next meeting for ils recommendation and theeeafter before the Council. with the recommendation oflh LE
"h

Cell.

(5) The Council may requirc any candidate to appear before it in support of any statement made by him in his he Regis
applicalion to furmish suech other particulars as may be required. . ,. ably c.';lc
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: __-.) The Council shall consider such ob]ecuous as may be urgad against (HE: ré.klstratmn of any person as physio-
or occupauona.l therapxs[ and may, J.f ncccssary call upuu

| TR B F ORIl LT . \- e ]

Sa :E}-.;r: " e T T '.‘;r'."_i'_- [ IR B

¥(7) ~Hafter the scnitiny of the papers and consideration of ob;cclmns if any, to the registration, l.ha Council isof the
+ that the person’ applymg forreglst:ahun is a fit and pmﬁer person to be reglslcrcd, it sha.llmakc an order accepting the
.gﬂ.ﬁ ,l;,_, [T -“;.‘l AT . PRI i WY _ 4y . .,‘{_ . .
16:1 wahdrsﬂml of npphcatmn. Where a pérson'who a.ﬁe‘fsubmltuug apphwuons for regmtmuon apphes for
e fmwal ox_-h:s registration is refused, he shall be refunded the application fee afte:r deductmg one hundred rupees towards
i .;.}H"b&"?{ﬂ‘.fﬁ.‘"?u theaffice. | . owt - meilouzigenlo enidt e Lben L T 2k
439 3910 Cemﬁtkte oﬁregwtraﬂnn.——*?&hen t}ie apph\‘.aiféﬂ ﬁt’rhgnsmiuﬁ:f i accepted a ccrtiﬁcate of tcglsuatmn
ﬁs Eﬁilﬂcoutﬂtﬁéb:’&m‘hed’formﬁﬁ evinn: babg 9vil of BAIPC Rl (w2 AR

'gg;mmm&val ai rcguf.rauun — Any person degirondof geth:lgrenewal of [us reﬁst}ahon sb:&ll subxml aa apphca-

5] bfpmfm%nal nusconduct after due cnqnuy, be rerl}oved fmm,ﬂm reglstar
-. G et

fru J%tadzm: of the order under section 39:

‘a!

tﬁeGﬁveﬁJmeﬂnliaI he had mtﬁt:lent ¢ause for not preferring the 3pp a]r..w:thln the 5 saud ]:iéjr?ud ’
" QEE 0 ;d U oirl IR TTI N R I TR TR A R T TR

ii'

dtﬁeﬂpwts or the Reg:ster of Occupational 'Ihcmpnsts as the case may be, of the. Council —

Gt e dr il . TR STETNE (FT

mpie “-J .

s ,5 fAge may. tis, anywhcrem Delhi ﬁ!nd recover in rcSpecu ofsudl'pracncc any mrpehs& or fccs m whj r:h he may be

St 123 11 INUICMT TR A '.] Uk s

hrﬂm be e;smﬂef.t{o sign or authenticate any cemﬁmterequn'ed by amy: law 10 be- mgned ot aummtxcatcd by a
R L e G BT I

5' {phymotherplst oran, qmaﬁhnalthmaplst. a5 the case may be;>iwea 23] menh

—r

l!:f:" et e vt CHAPTERVI; o Prg it e 1
- . OFFENCES AND PENALTY

¥y .'.1 Conferring, granting oF issning postigraduafe dipluma ficence, ctes, by unauthiorised person or institu-
%10 person other than an institution recognised ot authorised under thié Act shall confer, grant or issue or hold itself
R s entitled to confer, grant, of issue any degree, diploma, licence, certificate or ather document stating or implying that the
nice or rccmlmt is qualified to pmcnsc the phymothe.rapy ornccupanunal Lhcmpy, as thc case 111::1}r be.

25 Penalty for falsn:ly clalmmg to he regmarcd.— Ifa.ny person whosename is not for l.he time being eutcred on
)lvﬁ[ fa]sely represents that he is so entered, or uses in connection with his name or title any words or letters reason-

Hlciilated 1o suggest that his Rame is so entered, he shall be prnishable, on'first conviction, with fine which may extend
- rupées, and on any subsequent copviction with 1mpnscmmem which may extend to’ srx months ot with fine
end to ten thousand rupees, or with both. Prosd .

=
‘|.-
R

- ) {2} }-Io ippeal \mder sub-section (1) shall be ‘admitted if it is prefetrod ‘aftef the expxry ofa penod of unrty days
L‘J-'f'ruwddd that an' appeal ma'y be admitied after the | cxm.ry oF the ‘said ;lenod of Lhuti' days 1}‘ tlua appeUant

qg#ts and. pny;gpges of the reg:stereq members.— No person;. ulharthanthephyaolheraplst or the Occupz__ _
Bapistiwho posseses recognised physictherapy ot ovcupational therapy qualification and is enrclled on the Register fj 2

smhoid ofﬁcc as physfotheraptst or occupauona] rhcramsl nf any snch office. (by whatcvcr dcsignauan called)---

(h) “shall practise phymoﬂlarapy or ocmpauonal lhempy, 1f e {s é i;ﬂys;uiﬁcréplst or oca:pauohal I.heraplst, as the .

it :
E LA
e
plf:

Ttk

Zy

T A Mt
ST A

et KM kv

=TT & it
!




DELHI GAZETTE : EXTRAORDINARY

44, Misuse ol title.— If any person -

(a) nol being a person registered in a Register of physiotherapists or Register of Occupational Therapists,
uses the description of physiotherapy or occupational therapy practitioner, physiotherapist or occupatmnaI
pist or consultant in physiotherapy or occupational therapy, or

(b) not possessing a recognised physiotherapy or occupational therapy quallﬂcanon uses a degree ora d'Plomgét 2
abbreviation 1nd1catmg or implying a physiotherapy or occupational Lherapy quaiification, S+

" heshallbe punishable on ficst conviction, with fine which may extend to five thousand rupees, and on any sy
conviction with imprisonmen! which may extend to one year or with fine which may extend to ten thousand rupees,
both.

45; Failure to surrender certificate of registration.—If any person whose name has been removed from i f .;|
ister fails without sufficient cause, forthwith ta surrender his certification of registration or certificate of renewal or botli]
on conviction be punishable with fine which may extend to five hundred rupees per month of such failure. -

) 46. Cogoisance of offences.—Notwithstanding anything conlained in the Cade of Criminal Procedure, 19'?3
1974), no Court shall take cognizance of an offence punishable under this Act except upon a complaint, in wnling, madgs
person authorised in this behalf by the Council.

CHAPTER YII
MISCELLANEOUS
47. Directions by the Government.—(1) The Council shall carry out such directions as may be issued fro T
time by the Government for the cfficient administration of this Act.

(2) If in connection with the exercise of its authority and in the discharge of its functions by the Couueil ug e
Act, any dispute ariscs between the conncil and the government, the decision of the Government on such dispute shs

final.
48. Power to supersede the Council.—If the Government is of the opinion that the Counci} is unable to peT

speaﬁcd in the notification:
Provided that before issuing a notification under this sub-section, the Govemment shall givc a reasonable time
Council to show cause why it should nolbe supersedcd and shall consider the cxplanation and objections, if any, of the C :;

(2) Upon the publication of a nonﬁcatton under sub-section (!) supersedmg the Council,-—

Government may—

(a) extend the period of supersession for such further period as it may consider necessary; or

(b) reconstitute the Council in the manner. provided.

49. Protection of action taken in good faith,—No suit, prosecution or other legat proceeding shall lic aga it
Government, Council, President, members, Secretary or any officer or other employee ol the Council for anything wh.l
done or intended to be done be pood faith under this Act.

50. Power to make rules. —{1} The Gow:rnmcnl may, by natification in the official Giazette, and subject T

condition of previous publication, make rules to carry out the purpnses of this Act. Such rules may be made to prowde for

any matters expressly required or allawed by this Act to be prescribed by rules.
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[n particuler and without prejudice 10 the generafity of the furegoing

(2) power, such ruies inay provade for atl or
v af he following maders, namely - -
{ad  the management of the property of the Council, and the niaintenance and audin ol accaunt |
yb  the manier in which the President and the two Vice Previdents of the Cowneil and elecied members represeating
physiotherpists and accapaiiona) derapists arc 1o b elecied.
i) the stimmening and holding of meetings of the Councils, the time and places art which such meatings shall be
_ fheld, the eonduct of business thereat and the number of mumbers necessary to form a quarunt;
I:: ady  the powers aad duties of the Presideni and Vice Presidears of e Couneils;
te) procedure for appuiniment of Registrar, Deputy Registrar and other siaff of the Couneil ineluding the pay scales
Reg. and other service conditions:
shef | {f) the powers and duties of the Exceutive Committee, the sunnioning and holiding of meetings thereol, the times
an aces at which sucn meetings sila C Nelg;
d pl hich such ings shatl be held
¥
Q@of (g) theterm of office and the powers and duties ol the Secretary and cther officers and servants ol the Council;
u th)  the form aad oter particulass of the scheme for establishing new institutions, new courses of study cte.
(i} procedures for delermining the admisston capacity for courses of physiotherapy and eccupational therapy;
. {1} e system for conducting a screening test or any other 1est or expmination;
elp (k) procedure for renewal of registration under Section 27;
{1} proceduere for filing appeal to the Government agaiast any order of the Council;
b () g mamner in which the Council shall tuenish information 10 the Governmeat, the format of the aonual report and
be the form in which the budget woutd be prepared,
(1) precedure for secking rezistration including the fec to be paid, format of the certificate of registration, manner in
: ' which the pame ef a practiticner may be removed [tom the Register, elc.;

¥ (o) any other matter which is to be er may be prescribed wnder this Ack;

¢ ) . .- :

' (3) Every rule made by the Governmient under this section shal bg laid as soon as may be after it is made. before the
Lepisiative Assembly of Defhi.

" 51, Power to make regulations.—(|)} Tlie Councll may, with the previous sanction of the Govermnent, make, by
notification in the offictal Gazetle, regulations, not inconsistent with this Act and the rule made thereunder for enabling it to
perform s furictions under this Act and generally 10 carry ol the purpescs of 1his Act. -

4 (2} nparticata, and withou! prejudice tu the generality of the forgeing power, such reguiation may provide for all or

any of the following matters, aamely —

(a}
(b}
(©)
(d)
(c}
i

the management of the property of the Couneil;

the maintenance and audit of the accounts of the Couneil;

the regisiration of members of the Couwneil,

the rules of pracedure fer the transaciion of business of the Council and its committees;

the procedure for appoints Commiltees, their fiactions and duties;

the qualificalions, procedure for appainanent of nspectors and Visitors, their power and duties;

the courses and periad of study or of training, 10 the undenaken the subjects of gxamination and standacds of
proficiency 1herein to be obiaied in any wmversity or i any institutions for grant of recoynised phiysiothera
pists or occupational therapists qualitication;

(h)  the standards of staff, equipiment, accommodation, training and ather {acilities for siudy or traiming of
the physiotherapists or accupational therapists;
(17 the canduct of examinations, qualifications of examiners and the conditians of the admission 10

such examinalions:

28I DGIF) 2
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“{j) the standard of professional conduct and cliguette and code of ethics to be observed by physiotherapisis ang
accupational (hereapists professionals under secijon 28;

(k) the manner in which and the conditions subject to which an appeal may be preferred under section 40;
(0 the fees to be paid an applications and appeals under this Act;
(m) any other matter which is to be, or may be, prescribed.

(3) The Government may, by notification, rescind or modify ary regulation made under this section and thereupqn‘
the regulation shall ceasc ti have effect or be modified accordingly.

52. Power to remove d:ﬁ‘cultles—(l) If any difficulty arises in giving effect to the provisions of this Act, lhe Ml
Government, may, by order, published in the official Gazeite, make such provisions not inconsistent such provisions of this Act: fJ & ¥

as may appear to be necessary for removing the difficulty : oS

Provided that no order shall be made under lhls section after the expiry of two years from the commencement of‘
this Act. .

(2) Every order made under this section shall be laid, as soon as may be, after it is made, before the Lepislative
Assembly of Delhi. -

53. Laymg of Rules, Regulations and Orders before the Legislative Assembly.—Every rule made under section;
50, every regulation made under seclion 51, and every order made urder section 52, of this Act, shall be laid, as soon as may be
after it is made before the House of the chislative Assembly of Deihi. while it is in section, for a total period of thirty days: _
which may be comprised in one session of in two or more successive sessions, and if, before the expiry of the scssion, or the 255
successive sessions aforesaid, the House agrees in making any madifications in the rule or regulation or order, the rule or: ‘
regulation or order shall thereafter, have effect only in such modified from or be of no effect, as the case may be; so however;2
that any such modification or annulment shall be without prejudice to the validity of anything prewously done under that rule
or regulation or order. :

SCI{EDULE
(Please refer to Section 25)

Name of College/ Name of - . Degree/Diploma

School University -

[ 2 3
School of Physiotherapy Bombay B. Sc. Hon P.T.
KEM Hospital, Parel Univ'crsi.ty' B. Sc‘, Hon (O. T. )
Bombay-— 400012
School of Physiatherapy —"— B.Sc. Hon (P.T.)
B. Y. L.. Nair Bycuila,
Bombay
Physical Thefapy Teaching —r— B.Sc. Hon (P. T.)

& Treatment Centre,
LTMM College & LTMG
Hospital, Sion,

Bombay—40022
Physiotherapy School Nagpur B.Ph. T
& Centre, _ University B.O.T

Gowvt. Medical College,
Nagpur 440003
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i 2 3
me M. S B_ Physio
ol Genaral Hospiial University prepasal
. ends 19002 ford yrs A
& months
gl of Physiothesapy M. G R B.PT
ar Generd Hospital University
-
\..\J'UI of Physiotherapy -— - B.P. T
ain Medicat College
1 50 P A Scndder Road,
e (F. AL ) 632004
1 e of Physiotherapy - —
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